
Central Administrative Tribunal 
Principal Bench 

New Delhi 
 

CP No. 103/2015  
in  

OA No. 1973/2012 
 

New Delhi, this the 7th April,  2016 
 

Hon’ble Shri V.N.Gaur,  Member (A) 
Hon’ble Dr. Brahm Avtar Agrawal,  Member (J) 
 
1.    Ashok Kumar  
 S/o Late Shri Sukbir Singh 
 R/o Flat No.A401, Gani Nath CGHS 
 Plot No.1, Sector-5, Dwarka, New Delhi 
 
2. Shomvir Arya 
 S/o Shri Dharam Veer Singh 
 R/o 83, Delhi Administration Flats 
 Nimri Colony, Ashok Vihar,  
 Phase-IV, Delhi-110052. 
 
3. Rajpal Singh, 
 S/o Shri Ishwar Singh, 
 R/o B-431/3, Meet Nagar, 
 Delhi-110094. 
 
4. Shri Amar Singh Kardam 
 S/o Late Sh. Hari Singh, 
 R/o RZ-E-228, New Roshanpura 
 Najafgarh, New Delhi-110043. 
 
5. Shri Harbir Singh, 
 S/o sh. Braham Singh, 
 R/o  A-45 Shakti Garden,  

East Gokalpur, Delhi-110094. 
 
 
6. Ram Avatar Gupta 
 S/o Late Shri Kunwar Pal, 
 R/o 100, South Anarkali Extn., Krishna Nagar,  
 Delhi-110051. 
 
 



 
7. Karamveer Singh 
 S/o Late Shri Mehar Singh 
 R/o A-77, Gali No. 09 Sushant Vihar,  
 New Delhi-11006.   ..………..Applicants 
 
  (By Advocate: Ms.Ankita Pathak, proxy for Mrs.Rekha Palli) 

VERSUS 

1.  Sh. Deepak Mohan Spolia 
 Chief Secretar, 
 Govt. of NCT of Delhi 
 Delhi Secretariat, 5th Floor, I.P. Estate, New Delhi. 
 
2. Sh.Shri Anindo Majumdar,  
 Pr. Secretary (Services) 
 Govt. of NCT of Delhi.  
 Delhi Secretariat,  
 7th Floor, I.P. Estate, New Delhi.      …………  Respondents 
  (By Advocate: Mr. Vijay Pandita) 

O R D E R (Oral) 

By Hon’ble Shri V.N. Gaur, Member (A);  

Learned counsel for the respondents submits that the 

respondents have granted  promotion to the applicant in the next 

promotional post in the higher Grade Pay.   Learned counsel for 

the applicant submits that such promotion is from the date of the 

order and not from the date of retrospective effect and 

seeks  liberty to challenge this order.  

  In the wake of order dated 31.03.2016 passed by the 

respondents,   the CP is closed with liberty to the applicant 

to  challenge the same, if so advised.  Notices issued to the 

respondents are discharged.  

  

(Dr. Brahm Avtar Agrawal)                            (V.N.Gaur) 
Member (J)                                                      Member (A) 
 
/mk/ 



 

 


